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M A .39106 has been flied by I I individuak(who have claimed 

that they were casualiv eiwagc u nder I Oc adwav eween 04.0 1985 and 

25986) S1g 	lIOfl tO 	e•cU•t. Uieir cacs 

engagement under the Railways) jointh in O.A. No. 172/06. A copy of this 

M.A. 39/06 has been served on Mr. R.C.Rath. Ld. Standing Counsel for the 

Railways. Heard. Prayer to prosecute their cases jointly' is hereby refused. 

The Applicant Nos. 2 to II have filed IPOs worth of Rs. 500!- on 

eped ardRr is dd 	r27.022006. Tha 	c 	 gist 	 pdOA.No,  

n asig seareaO.AI 72/06 in respect ofApplicantNI only. ad 	np 	.Nos br 

ii 

At odin' 4and' dsiios&d 
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OR1)ER C2 DAT El): 28.02200t' 

Appcant. Nos. I to I 	1;riic. 	ia 

Raihvays, on casual basis. between 040 1. 1985 to 2505 1986 ai-id thi, 

thereafter., they have never been given any engagement under the Radway. 

By tiling this case under Section 19 of the Ad mini strative Tribunals Ac. 

1 985., the II F\ppIicant have sought Jirrcton to the Respondents to incJud: 

their ITalics: in the Li.f Casual Repister nIalhitaine.I by the Radways 

01Ter thei npa,cnuiits ; and when avaÜable, jfl tenris of thci r posit ion 



the Life Casuat ReRister. They iave also sought direction to tile RespoiiienLs 

to consider them for appointment according to Establishment Si. Nos. 

240/80 dated 20th  October 1988. A copy of the Originat Aptthcntion, which 

was. oriinaUv numbered as (IA.. 1.72106 has afteady been. :crvcd on. Mr. 

R,C.Rath, id. Standing Counsel for the Railways, 

heard Mr. A.K.Moh.apatra-, U. Counsel- appearing for the 

Applicant and Mr. R.C.Rath, Ld. Standing Counsel for the Railways. A 

Scheme was framed by the Railways to consider the grievances of casual 

labourers retrenc.hed prior to framing of the scheme and a cut of date was 

fxcd rcquiriiig the retrenched casua[ labourers to approach the Railways for 

iheir re-engagement. Under the Scheme, 31 March 1987 was fixed as cut. of 

date requiring the retrenched casual labourers to put up their grievances for 

being re-engagediior keeping their names in Life Casual Register for 

providing engagements on future dates. As it appears, the present Applicants 

did not. approach. the aut.honties within cut of date, i.e. 3 1.03.1987 for their 

re.-engag,ement, instead of approaching the authorities., in tIme, the 

Applicants have approached this Tribunal after a lapse of 20 years in the 

present case, In the said premises, Mr. R C Rath, Ld.. Standing Counsel for 

dc Railways has pointed out that present case should not be entertained at 

all and should be dismissed out-right at the stage of admission itself. Mr. 

R.C.Rath, Ld. Standing Counsel for the Railways has pressed mw service., 

the judgment of the Apex Court of India rendered in the case of Ratan 

Chaiidra Sani.manta and others vs U nio,n of India and others and Sanat 

1Akh1ra and - 

76 m 'hjcii Ow uprciii Court rehicd to entcruiin the lami- ot certmi 

retrenched casual aourcrs. ht appro 	hed the (.' ourt al er a iapsc of I 
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tfl 	i 	Ifd ( 	i 	ui 	dlu( 	Tk11i Oil bt \)L\ 	thrt 

considered all aspects of the rnatter retevant portion of which is extracted 

herein below for a ready reference 

Two question" arise, one, if the petitioners are entitled 
as a matter of law ftr re-employment and other if they 
have lost their right, if an, due to delay. Right of 
casual labourer employed in projects, to be re-employed 
iii Railways has been recognized both by the Raiways 
and this C ourL But unfortunately the petitioliers did not 

take r claim before the Railways any step to enforce the'  
except sending a vague representation nor did they even 
care to produce any material to satisfy this Court that 
they were covered in the scheme framed by the 
Railwas. It. was urged by the learned Counsel for 
petitioners that they may be permitted to produce their 
identity cards etc., before opposite parties who may 
iccept or reject the same after verification. We are 
afraid it would be too dangerous to pemiit this exercise. 
A writ is issued by this Court in favour of a person who 
has some right. And not for sake of roving enquiry 
leaving scope for maneuvering. Delay itself deprives a 
person of his remedy available in law. In absence of 
any fresh cause of action or any legislation a person 
who has lost his remedy by lapse of time ioes his right 
as well. From the date of retrenchment if it is assumed 
to be correct a period of more than 15 years has expired 
and in case we accept the prayer of petitioner we would 
be depriving a host of others who in the meantime have 
become eligible and are entitled to claim to be 
employed. We would have been persuaded to take a 
sympathetic view but in absence of any positive 
material to establish that these petitioners were in fact. 
appointed and working as alleged by them it would not. 
he proper exercise of discretion to direct opposite 
parties to verif' the correctness of the statement made 
by the petitioners that they were emp]oyed between 
I YÔ4 	t)6) and retrenced hcween l)7S lo 1979 
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Since the Applicants, in the case, have approached this Tribunal 

after a lapse of 20 years of their disengagement (if at all they were ever 

engaged by the Raii.ways) their preselit cases are hereby disnussed. 

Send copies of this order to the Respondents, along with copies 

of the Original Application, and free copies of this order be sent to each of 

the Applicants in the addresses given in the Cause Title. Free copies of this 

order be also handed over to Mr. AX.Mohapatra) Ld. Counsel appearing for 

the Applicant and to Mr. R.C.Rath Ld. Standing Counsel for the Railways. 

While granting copies, the Registry should give copies of the Cause Title 

pages of the Original Application; wherein names' of all the Ap licants and 

Respondents have been reflected. 
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